SLPC 13640/2024

ITEM NO.27 COURT NO.1 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No.13640/2024

(Arising out of impugned final judgment and order dated 03-04-2024
in WP No0.1398/2024 passed by the High Court of Judicature at
Bombay)

RAJAN GARG Petitioner(s)
VERSUS
CHIEF EXECUTIVE OFFICER & ORS. Respondent(s)

(with I.R. and IA No0.137903/2024-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.137904/2024-EXEMPTION FROM FILING O.T.
and IA No.140134/2024-PERMISSION TO FILE ADDITIONAL DOCUMENTS/
FACTS/ANNEXURES)

Date : 15-07-2024 These matters were called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) Mr. Siddharth Bhatnagar, Sr. Adv.
Mr. Rahul Arya, Adv.
Mr. Premlal Krishnan, Adv.
Mr. Aditya Sidhra, Adv.
Ms. Pracheta Kar, Adv.
Mr. Nadeem Afroz, Adv.
Mr. Yogesh Sharma, Adv.
Mr. Rohit Amit Sthalekar, AOR
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SLPC 13640/2024

For Respondent(s) Mr. Shyam Divan, Sr. Adv.
Mr. Saurabh Kalia, Adv.
Ms. Supriya Juneja, AOR
Ms. Anshula Laroiya, Adv.
Ms. Tanvi Bansal, Adv.

UPON hearing the counsel the Court made the following
ORDER

1 We are not inclined to entertain the Special Leave Petition under Article 136
of the Constitution of India.

2 The Special Leave Petition is accordingly dismissed.

3 Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Assistant Registrar
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